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amount of outstanding advances of the 14 
nationalised fc anks under the heads "Small-
scale incustry", "Road transport operators" 
and "Retail trade & small business" as at the 
end of June, 1969 and end of May, 1970, the 
latest date for which these figures are avail-
able, are indical jd below:— 

 

♦Provisional. 

(b) In the c.ise of Road Transport 
Operators advar :es are generally grated 
against the security of a comprehensive 
insurance cover, hypothecation of the vehicle 
aid supported, where felt necessary by th; 
.banks, by guarantees of third parties The 
amount of advance is aroun, 66-213 per cent 
to 80 per cent to 80 per cent of the value of tl 
e vehicle. However, some banks have self-
employment schemes u iider which lower 
margins are charged. In the case of Cycle-
rikshaw advanc e is made where necessary 
even for .he entire cost of the vehicle subject 
to a maximum of Rs. 750. The Ian? are 
generally repayable in suitable instalments 
extending over 2 to 3 yeas. 

For Small-scule industry, advances are 
granted for working capital, for inventory and 
also for purchase of machinery and other fixed 
assets. They are financed with varying 
margins of 10-40 per cent depending on the 
type of raw material, component or equipment 
or asset to be financed. The security required 
is a comprehensive insurance cover, 
hypothecation of stock, mortgage of land or 
other property and      other      collateral     
guarnatees, 

where necessary. What the banks look for 
more than anything is the viability 0f the 
schemejproject and the integrity of the 
borrower. The Loans are repayable in suitable 
instalments over a period of 5 to 10 years For 
working capital, however, only limits are 
prescribed which are reviewed from time to 
time. 

Advances to retail trade are available for 
working capital and also for furniture, 
fixtures, repairs and renovation to the shop. 
Retail shopkeepers with adequate experience 
and reputation for integrity are eligible for the 
loans. Security required is pledge 
[hypothecation of stock and | or equipment, 
general insurance cover and guarantee etc. 
Loans are granted generally for 50 to 80 per 
cent of the requirements of working capital 
and upto 75 per cent of the cost of furniture, 
fixtures, repairs etc. subject to a miavimum of 
Rs. 25,000. These are repayable in suitable 
instalments which extend from daily 
instalments to periods not exceeding 4 years. 

EFFECT OF DWINDLING OIL RESERVES IN 
GUJARAT ON PETRO-CHEMICAL COMPLEX 

166. SHRI D. D. PURI: Will the Minister 
of PETROLEUM AND CHEMICALS AND 
MINES AND METALS be pleased to state: 

(a) whether Government are aware of the 
dwindling oil reserves in Gujarat; 

(b) if so, whether Government have 
considered its implication on the 200 crores 
rupees petro-chemical complex established in 
Gujarat; 

(c) whether before establishing the 
complex Government had obtained expert 
technical advice on the availability of 
sufficient oil reserves to make the complex an 
economically viable venture; 

(d) if not, the reasons therefor; and 

(e) the steps Government propose 
to take to ensure utilisation of the 
full installed capacity of the com 
plex? 
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THE DEPUTY MINISTER IN THE MINISTRY OF 
PETROLEUM AND -HEMICALS   AND   MINES   
AND 

.3TALS (SHRI BHANU PRAKASH 
SlNGH): (a) Yes. There has been a reduction 
in the rate of production from North Gujarat 
oilfields due to water-cutting, choking with 
wax etc. Horizons in the Kalol field are also 
not as good as earlier envisaged. In the 
normal course, Ankleshwar fields also will 
begin to decline progressively after 1975-76. 

(b) to (e) The initial planning of the petro-
chemical complev was on the basis of the 
expected crude oil availability and refining 
facilities in Gujarat. Recently Government has 
appointed an expert study group to examine 
the various possibilities of obtaining adequate 
feedstocks required for the petrochemical 
manufacture on a long term basis as envisaged 
in Gujarat. The report of this group is awaited. 

 

MISAPPROPRIATION  (TN   AN   INDIAN BANK 
OF LONDON 

167. SARDAR        GURCHARAN 
SINGH TOHRA:  Will the Minister of 
FINANCE be pleased to state: 

(a)  whether it is a fact that since the case of 
misappropriation of rupees 

†[  ]  English translation. 

1.5 crores in the London Branch of the Central 
Bank of India another case has come to the 
notice of Government involving 
misappropriation of an amount of rupees 4.5 
crores i.e. $5 lakhs sterling in another Indian 
Bank in London; and 

(b) if so, whether Governmett have 
received any datails thereof; and what is the 
reaction of Government in this regardf] 

 


